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flY THE CEbTrRjj, ADMINISTRATIVE TRIBur, HYDERAp 	AT HYDEPABAD 

	

O.A,No.. 	/93 

Between: 
	 Date of Order: 1617_93 

Divisional R-ailt'ay M€ager, (DG) 
South central Railway, Secunderabad, 

Pertnnncnt tnyIn_rctor (con) 
S.C.Rly, Secunderabad. 

chief Signa3. Inspector, 
Signal & Teleconrnunicatjoa partment, 
S.C.R1y3  Eecunderaj,aa 

applicants. 

and 

1. Vtc y. t3.Ycz49ih. 

Presiding Officer, Labour Court, 
Narayanaguda1  A .P.Hyderabad. 

- 	Respondents, 
.2- - 	 - 	- 	 - 

For the Respondents: 

cORAMS 
- 	THE HON'BLE NR.JUSTICE V..NEELJUJRI RAO : VICE CHAIRMAN 

LAND 
THE HON TELE MR.P .T.TIRUVENGp.fl<-j : EMBEL(AD1IT) 

The Tribunal made the following Order: 

Admits  The cperation of the order datd 11-3-2 

in C.M.P..No. 	70 /83 is suspended until further orders. 

Issue notice to the ResPOndents. 

Post the Case on 6.9.93. 

o4Lt eqctcaEr3- 
To 
1.. The Divisional Railway Manager (B.G) S. C.Rly, Secunderabad. 
2. The. Permanent way Inspector (Con) S.C.Riy. Secunderabad. 

The Chief Signal Inspector, Signal & Telecorinunicatijon 
Department, b.C.Pay, Secunderabad. 

The Presiding Officer, Labour court, Narayanaguda, 1-Jyderabad. 
One copy to jjr 

7. One spare copy. 
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TYPEID BY 	 COMPMkED BY 

CHECKED BY 	 APPROVED BY 

IN THE OJINTRAL AD24INISTRATWE ThIBUN,'L 
1-IYDERABAD BENCH AT HYDERABAD 

THE HON'BLE MR.rnJSTICE V.NEELADRI MO 
VICE CKZIRNAN 

A?D 

THE HON'BLE /

ID 

A.B.GORTY NEMBER(AD) 

THE NON'BLE 	T.CHkNDRASEI}iJ.R REDLY 
MEZ'4BER(J). 

AND 

THE HON'flLE I4R.P.TWENGADM4 :M(A) j 

Dated S 6 	-1993 

r 

ORDER/JU33MEIJ1. 

JY1.A ,'n.z.,: C 4 ?4. No. 

in 

O.A.No. • e 	k3 
T.A.No. 	 (w.p. 	 ) 

Admitted and Interim directions 
issued 

pvm 

'1 ' 

fljsosed. of with djrection 

Disfriissed 

Dijrnissed as withdrawn 

Dimjssed for default. 

No order as to costs. - 
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